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HON'BLE MR, D, PURKAYASTHA, 3JUDICI

Sri, Raj Kumar Bhir,
8/0- Sanatan Bhir,
residint at Vill-
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1. This application was |filed by thg applicant raising

the dispute about the selection;to the @nst of Extra Bepartmental;
Branch Post Master at Bamunary branch Post |Office in Village
i

!

Bamunary Rishrg ofdHasoghly district.

2. When the admission he%ring of the matter was taken up

Mr, Chatterjes, 1d, Counsel for| the reSponcentﬁ)produced before
us a copy of an anpointment lstter given tg the applicant to

the said post and it was issued/on 2.7.1997., 1In the forwarding

letter addressed to the 1d, Counsel) the Sn, Supserintendent of Post

Offices, South Hooghly Divn, Serampore has @xplained that in tris

case the applicant yas at Seriai No. 2 position and since the

Candidate at S1, No, ) position|could not provids rent free ;
accommodation according to SGrvice conditiJn, the applicant was

given appointment,

3, We hzve considered thé submission of Mr, Chatterjes,

‘ ’ per¥fed
amd xkxa perused ths record and |also/the copy of the 1letter
produced befors us, We find that onilarl isk date also none
appeared for the applicant and today also uwhen the admission

heaéing was taken ueynone appears for the applicant, We are

thus satisfijed that it was perhéps on receipt of the appointment

'1etter none appears for the apqlicant.tade wxgox  In any Case,

we are of the opinion that the ar ievance of| the applicant has

been met and, sccordingly, the application hes become infructuous

4, The application is, therefore, dismissad, No order is

passed as regards costs, Copy of the letter produced by Mr,

Chatterjee may bg kept in file aT a part of .

record after it has
been attested by the 1d, Counsel
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(D. PurkayaStha ) ! ( B.C. Sal‘ma' )
Member (J) Member (A)

P/K/c, | |




